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"ERNAKULAM ‘
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TRX XXX , |
DATE OF DECISION 10101991
V.K.Haridasan. _ ' _ Applicant (s) -

Mps, PS Biju & CS Ramanathan _ Advocate for the Applicant (s)

~ Versus ‘
Sub Divisinonal Inspsctes,— Respondent (s) ‘ ‘
of Post Offices, Sherthallay & Another '
Nir.’TPM Ihrahim Khén, ___Advocate for the Respondent (s)
Standing Counsel -
CORAM: :
‘The Hon'ble Mr. S.P.Nukerji‘ ' =  Vice Chairman
N and
A.V,Haridasan - Judicial Member -

The Hon'ble Mr.
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Whether Reporters of local papers may be allowed to see the Judgement? Yo

To be referred to the Reporter ‘or not? W |
Whether their Lordships wish to see the fair copy of the Judgement ? W
To be circulated to all Benches of the Tribunal 2t -

- JUDGEMENT

( Mr SP Mukerji, Vice Chairman )
" In this application dated 8.1.1991, the applicant

s prayed that the first respondent be directed to appoint

the applicant as Extra Departmental Messenger, Poochackal

against the permanent vacancy, after considering him also

along'uith other candidates,éponsoreq by the Employment
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of

as

of

change for filling up that post.

We have'ﬁeard ﬁhe argumants ofvthe learned counsel
either side éﬁd gone throuéh the documents. The contention
tﬁg applicant is fhatvhé has been holding.the séme post
abbgs for about 2% yeafs on provisional basis and the post

- Extra Departmental Delivery Agent, at the same place for
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six months and thefeby Ee has put in not less than 3 years
of service as.E.D.A. He uas diséharged on 8,2,1990. Having
hearq the learnedvcounsei for'the parties,‘ue feel that the)
apélicant's’ppayer is modest énd reasonablé and cannot be
ﬁenied._ The DG'P&T's leﬁter N0.43/4/77;PEN dated 23.2.1979
refégred té on pégé 63 af Suahy's Qompilation of Service Rules
oﬂ\E.D.StaFF(1987 Edi£ipn) was aiso'brought'to oqr notice. In
'apcﬁydance with tﬁis letter "E?fbrts‘ghould be made to_give.
‘1 alternati?e employhent fa £D Agentg who are appointed provi-
~sionally and spbéequently diécﬁargqg from service due. to
admin&strative reasons, if at the time of discharge they had

put in not less than three yaaré",

3. | .In the éifcumstéhbés.aﬁd in the interest of justice,
we admit the applicatiom'and close the same with fhe directidn
that the apblicant-shqﬂld represent for being considered for
‘regﬁlar appointhent égainst the aPoresaid post, giyiqg all
félevant data and his quélification%within g period of one
uéek from today, as agreed to by the learned counsél for the

applidént; We Purther direct the respondents to consider the
along wi I ol higible comdataalad”,
applicanq_before~uskon the basis of the representation, for &He
. R ' .

selection to the aforesaid post; in accordance with law and
in particular keeping in view the directions of DG P&T given

in his lstter dated 23.2.1979. We further direct the respondents

<t
\

. thet the post should be regularly Pilied after considering inter.

alia the applicant also, if he applieg,on the lines indicated

) | '?“zQ/c.;.q,..
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